
M 	}n 	...... Applicant 

nior ot' huii* & (h's . 

order dte± .30i012012 

)AM 
IT Shn( .R .MoapatrMmberLAdnim 

ii on hir lui AK PaL u.ç Mem.bejJudI) 

ileard Mr. S. Patnaik, Ld. Counsel kr the 

applicant and Mr. S. Bank, Ld Addi. 3andmg Cou.nil 

appearing hr the Respondents, on w.honi a copy of this 0. A. 

has already becn served. 

2 	B v liling the present 0. A , the applicant has 

made following prayers: 

'I To adrnt the case.... 
8.2 To direct the Respondents to 

pay the 1-IRA to the applicant as 
per his :mtitJemenL from the 
thtte oi joimng in his present 
place, i.e.. w.e.f. 20.05.2010 
deelaruig the present office 
curn quarter is not aecordrng to 
Postat rnaii ual. 

8,3 To grant any other reheL, 

3. 	Ld. Counsel for the applicant submits that 

ventilating his grievance, the applicant has already made 

rcprt:r" idc AiT 	res-.A4 d 	.:: 	: 	J. A. 

L 



dated 25.082011 hekre. Respondent. Nos.2 and 1 

respectively, which are still pending. 

Smce the reprcsentt 	"1 the applicant as at 

AnnexuresA)4 and A/S are pcndmg with the authorities, we, 

at this stage, without entering into the merit of the case, deem 

it proper to send the case betrc the eompctent authority to 

take a decision first on the pedim, representations. As agreed 

to by the Ld. :ueJ tr the parties, we direct Respondent 

Nos. I and 2 to consider the pending representafiorts and pass 

a reasoned order within 45 days horn the date of receipt of 

copy of this order. 

With the above observation and direction, the 

(),A. stands dispsed of. 

Send copy of this rrth'r iJ-ong with copy oF the 


